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SHRI S.R. BOMMAI: I rcpeat here
what 1 said on the Television. 1 will
contact the Bihar Government. If they
arc not paid, it is vety unfortunate. I will
find out. If they arc not paid, T will sce
to it that their salaries arc paid.
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SHRI S.R. BOMMATI: Therc is no law
for private shcools. So far as Government
schools and aided schools are concerncd,
we have got a law. We¢ can enforce it.
Wherever there is a violation, we can
take action. But there should be a law for
these schools also.
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SHR] S.R. BOMMAI: 1 would say
that  disaffiliation is not a solution
because students will suffer and teachers
will  suffcr. Disaffiliation is only an
ultimate power. That is not a solution. 1
am contcmplating a law as suggested by
all of you. But I will have to consult
. everybody.
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SHRI S.R. BOMMAI: Thc hon.
Mcmber has raiscd a certain problem. I
agree that thcre are problems so far as
kindcr-garten schools are concerncd. But
thcy do not nced any recognition. It is
for thc parents to take carc of thesc
things. Rcgarding other matters like
payment of salarics, etc., I have said that
a law is necessary. Proper
implementation of this is also very
important and 1 will try to ensure this.

PRIVATE MEMBERS RESOLUTION

RE. NEED TO CHECK POPULATION
GROWTH

THE -VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): We will take up the
Private Mcmbers' Resolution moved by
Shri Ramdas Agarwal.
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DR. BIPLAB DASGUPTA (WEST

BENGAL): sir, 1 fully sharc the
sentiments  cxpressed in  the Private
Members®  resolution  on  population

growth. Obviosuly, to make the law very
effcctive, it nceds to be amended. But 1
will npot go into this. Certainly,
population growth is an important issue.
It cannot be ignored. The carrying
capacity of planct earth is limitcd. The

carrying capacity of India as a country is

limitcd. Whatever resources we have are

becing catecn up by the Growing
population. Any Bill which helps in
limiting the population growth s

wclcome. But my question is how to
handle the issue. Family planning alone is
not solution to this problem. There are
other things which have to be taken into
account...... (Intcrruptions).....
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THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): It is not strictly
necessary. But it would be appropriate if
thec hon. Mcmber was present. Nobody
can compcl him to be present in the
House....(Interruptions)...

SHRI S.S. AHLUWALIA (Bihar): If a
Mcmber moves a resolution or a Bill and
if it is under discussion, then he should
be present. Normally. when we discuss
Government  business, the concerned
Minister is present or a Minister
authoriscd by the concerned Minister is
present.  Here the Member who has
moved this resolution is not pesent. How
can we discuss the resolution? Ultimately,
he has the right to reply. Who is going to
reply? _

SHRI RAGHAVII: He is not present
because of unavoidable reasons. But it is:
not necessary...(Interruptions)...

[RAJYA SABHA]
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" THE VICE-CHAIRMAN (SHRI G. -
SWAMINATHAN): It is not absolutely
necessary that the Member should be
there. But the sentiment expressed by the
Mecmbers is appreciated. It is advisable
for the Mcmber to be present. But we
cannot force the Mcmber to be prescnt.
The problem is that somctimcs the
discussion on resolutions and Bills
continucs for a long time.

SHRI RAGHAVII: He was not able'
to come duc to some unforseen
circumstances.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): This is what has
been given in the rule *Right to reply’. It
says: *In the case of Private Members’
Resolution, the dcbate is treated as
concludcd after the Minister’s specch if
the mover of the Resolution is not
present to reply to the dcbate.” So,
supposc the mover is not there after the
Minister replies, then he will have no
opportunity...(Interruptions) There is no
compulsion on the mover to be present
unlike the case of a Minister when he
moves a Bill...(Interruptions)

SHRI S$.S. AHLUWALIA: It is also
not written that he is cxempt from being

-present. You give your ruling on that.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): What I am given 10
undcrstand and what 1 fcel is that you
cannot compel a Member to be’
prescnt...(Interruptions)

SHRI S.S. AHLUWALIA: But he is
not excmpt cither.

THE VICE-CHAIRMAN (SHRI G.

'SWAMINATHAN): Now this matter will

be considered and he will be
appropriately informed. That is all that is
there to my knowledge. But if there is a
fecling about it...(Interruptions)

SHRI RAGHAVII: The only
punishment is that he loses his right to
reply.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Since he had
already initiated the discussion, it has
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become the property of the House. Many

Mecmbers have already spoken and some
Mcmbers have to speak. We cannot draw
an analogy bectween a private Member
and a Minister and say that he is not
present and that hc has not delegated to
anybody. As per the “Rules of
Procedurc”  written by Kaul and
Shakdher. 1 understand that we cannot
compel a Mcmber to be present all the
time bccausc somctimes the discussion
overflows for many wecks. The only
thing that has bcen said is that after the
rcply of the Minister, if the Mcmber is
not there, hc will forfeit his right to
reply.

SHRI S.S. AHLUWALIA: In such a
casc, if I move a Resolution and T am not
present in the House in the course of the
discussion, [ continue to do this, |
mobilise support from other Members to
go on prolonging the discussion, then it
means that no othcr Mcmber will get the
opportunity to move his Resolution or
Bill.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): This matter has to
come before the Rules Committee. Then
we can discuss all these things.

SHRI $.S. AHLUWALIA: The House
must dccide it. If thc Mcmber is not
scrious about the discussion and he is not
present in the Housc, how can you go
.ahcad with it?

SHRI RAGHAVII: It is not as if he is
not scrious about the discussion.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): After the Member
moves a Resolution, it becomes the
propcrty of thc House. Later, if the
House fccls that it is going unendingly,
the House has got every right to conclude
the dcbate and it nced not wait for the
proposer to conclude it. Once he has
proposcd it, it becomes your property.
You can cither continue it or you need
not continue it. The House is supreme.
The only point is that after the Mcmbers
have spoken and the Minister has replied
to it, the mover loses his right to speak.
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That is the only penalty. You cannot take
the analogy too far. Supposing Mr.
Agarwal does not want anybody to take
part in thc discussion and he simply
abscnts himsclf, it means that he denies
you the opportunity of participating in
the discussion.

" DR. BIPLAB DASGUPTA (Wost
Bengal): Sir, may 1 continue?

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Ycs, plcasc. Thank
you for being very patient all through this
intervention.

DR. BIPLAB DASGUPTA: Thank
you for thc compliment. Sir, what 1 was
saying before this intervention was that |
share the scntiments cxpressed through
this Rcsolution, though not thc exact
wording; but on the wholc. it is ccrtainly
agreeable that the population growth
should be containcd. Othcrwisc,
whatever devclopment takes place will be
eaten up by thc growing population.
Certainly our country is rich in resources.
India is onc of the richest countrics in
terms of natural wcalth. But this wealth
is not bcing properly utiliscd because a
lot of it is wastcd by way of population
growth. But the problem is, how to
handle this issuc. You cannot handle the
issue by family planning programmes
alone. Let me tcll you a story, a very
interesting story. In the early 1960s. there
was a very energetic Minister for Family
Planning. He had a lot of funny idcas
about family planning programmes. One
of the ideas he had was ‘that the
centenary year of the birth of Mahatma
Gandhi should be dcclared as the ‘no-
baby year’. He introduced this transistor
business. Somebody who is making a life-
line decision, a Once-and-for-all decision,
he is so cheap! But if you give him a
transistor, he will go in for compulsory
sterilization. Is it not demeaning? All
these ideas came floating around and all
these ideas proved to be wrong. Then he
came out with another bright idea. The
idea was, let us not make speeches, let us
draw two pictures. Within one picture,
have two parts. In one part, you depict a
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family with many children, and in
another, you dcpict a family with only
two children. So, in the first picture, with
cight or ninec children, the roof caving in,
the wholc house being in a total disarray,
children running around hcre and there
poorly clad, the father looking harassed,
the mother looking harassed. That is the
picturc of thc first onc. In the sccond
onc, you have a bcautiful house, nicely
furnished with two children—quite
typically, onc boy one girl—the father
sitting on a sofa reading a newspapecr, the
mother pouring coffee from the top,
looking very happy. So the Minister
thought that if thcse two pictures are
shown all over the country, then the
peasantry the common masses, will draw
their own conclusions. Now, this picture
reached many villages. In one distant
village. one pecasant was looking at these
two picturcs. He concentrated onto the
sccond picturc. Then he asked another
person to look at thesc two pictures. He
said. “Look at this picturc. Such a
beautiful house, such a beautiful wife and
only two children!” Sir, this is the issuc
we are talking about.

This problem cannot be solved simply
by this kind of gimmick and propaganda.
Now, there has been a lot of progress
since the days of my father. As far as I
know, my fathcr was a Hindu. He was
not a Muslim. But my fathcr had tcn
children. I am talking about my father
becasue it is very unsafe to talk about
somcbody elsc’s father. So, I am taking
the step of talking about my fathcr. My
fathcr had ten children. In those days
having ten children was quitc common. It
was not somcthing odd. All my unclcs,
all my rclatives, all of thcm had ninc
childrecn, ten children, cleven children
and twelve children. 1 distinctly
remember if a young lady got marricd
and camec to our housc and touchecd the
fcet of my father, my father would
strctch his hands and bless the little lady
saying, “Be the mother of a hundred
children.™

[RAJYA SABHA]

Resolution 344

Today, if you give such a blessing to a
young girl, what will shc say? Sir, the
norms have changed. For example, my
father had ten children. Out of these ten
children, seven survived and the scven
with  spouses produced only cight
childrcn. So think of the diffcrence which
has been brought about in only one:
generation through cducatioin, through
better understanding of the problem. So
this is the way things arc happcning, it is
not that things are static. There have
been a lot of changes since the days of
our father. Today, we have moved a long
way towards smaller familics. IN fact, if
you look at thc statistics, vou will sce
that thc birth ratc has gonc down very
sharply, from the 40-odd birth rate to
around 30 now. Thc decath rate has also
gonc down very sharply. So the ratec of
growth which was around two per cent, is
continuing. Both the birth rate and the
dcath ratc have gonc down very, very
sharply. The rcason, of coursc is now the
dcath rate is low and so the birth ratc is
low. Thesc are animal instincts. For any
animal, if the dcath rate is high, the birth
ratc is also high and if the dcath ratc is
low, thc birth rate is also low. In any
kind of lifc, you will see that there is a
close corrclation between dcath and
birth. The social institution is created in
such a way that whcn you have a high
dcath rate, in order to ensure the survival
of the species, the birth rate should also
be high. But if you can bring down the
dcath rate, cventually thc  social
institutioins  change, attitudes change
which is what is happcning in our country
also.

SHRI1 SURINDER KUMAR SINGLA
(Punjab): Mr. Vice-Chairman, Sir. he is
talking excellently and thc House has no
quorum. The mover is also not here.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Thecy were not
awarc that an cxcclient speech would be
made by Dr. Biplab Dasgupta.

SHRI SURINDER KUMAR
SINGLA: Sir, my point is, the problcm
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of population is an important issue and
the whole world is watching how we are
performing on this front. There are a lot
of suggestions being made for containing
population growth. When such an
important issu> is being discussed, it is
unfortunate that we don’t have quorum
in this House. 1 suggest we should
adjourn the House today.

THE VICE-CHAIRMAN (SHRI1 G.
SWAMINATHAN): Mr. Singla, wc
cannot adjourn thce House when an
tmportant discussion is going on.

SHEI SURINDER KUMAR
SINGLA: But there is no quorum.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): Are you raising it as
an issue?
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SHRI SURINDER KUMAR
SINGLA: Yes, Sir.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The convention in
our Housc is that we don't normally insist
on quorum in the House. Since you have
raiscd the point. lct the quorum bell be
rung.

{Thc quorum bell was rung.)

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): There is no quorum
in the Hose. Because of lack of quorum,
I am adjourning thc Housc till Monday.

The Housc then adjourncd  at
fifty six minutcs past two of the
clock tll cleven of the clock on
Monday, the 9th Scptember, 1996.




